
  IN THE SUPREME COURT OF INDIA
 CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NOS.4900­4901 OF 2008

   
COMMISSIONER OF SERVICE TAX, CHENNAI, TAMIL NADU ..  Appellant(s)
 
                      Versus

M/S MALABAR MANAGEMENT SERVICES PVT. LTD.   ..  Respondent(s)

WITH

CIVIL APPEAL NO.2007 OF 2010

O R D E R

Learned  counsel  appearing  for  the  appellants  states

that  the  issue  involved  in  these  cases  is  covered  by  the

judgment of this Court in Union of India versus Intercontinental

Consultants & Technocrats Private Limited ((2018) 4 SCC 669).

These  appeals  are  disposed  of  in  terms  of  the

aforesaid judgment.

                          .............................J.
                        ( L. NAGESWARA RAO )        

 
 .............................J.

                    ( SANJAY KISHAN KAUL )

New Delhi,
Dated: JANUARY 31, 2019.
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ITEM NO.101               COURT NO.14               SECTION XII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s). 4900-4901/2008

COMMISSIONER OF SERVICE TAX, CHENNAI, TAMIL NADU   Appellant(s)

                                VERSUS

M/S MALABAR MANGT.SERV.P.LTD.                      Respondent(s)

WITH
C.A. No. 2007/2010 (IV-A)

 
Date  :  31-01-2019  These  appeals  were  called  on  for  hearing
today.

CORAM : 
         HON'BLE MR. JUSTICE L. NAGESWARA RAO
         HON'BLE MR. JUSTICE SANJAY KISHAN KAUL

For Appellant(s) Mr. Sanjay Jain, ASG
Mr. K. Radhakrishnan, Sr. Adv.
Mr. Rupesh Kumar, Adv.
Mr. Rajeev Nanda, Adv.
Mr. Chiranjan Chauhan, Adv.

                    Mr. B. Krishna Prasad, AOR
                   
For Respondent(s) Mr. L. Badri Narayanan, Adv.

Mr. Aaditya Bhattacharya, Adv.
Mr. Manish Rastogi, Adv.
Mr. Victor Das, Adv.
Ms. Apeksha Mehta, Adv.

                    Mr. Punit Dutt Tyagi, AOR
                 

Mr. Nikhil Nayyar, AOR
Mr. Kartik Jindal, Adv.
Mr. N. Sai Vinod, Adv.
Mr. Dhananjay Baijal, Adv.
Mr. Divyanshu Rai, Adv.
Mr. Naveen Hegde, Adv.

          UPON hearing the counsel the Court made the following
                             O R D E R

Learned  counsel  appearing  for  the  appellants  states

that  the  issue  involved  in  these  cases  is  covered  by  the

judgment of this Court in Union of India versus Intercontinental
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Consultants & Technocrats Private Limited ((2018) 4 SCC 669).

These  appeals  are  disposed  of  in  terms  of  the

aforesaid judgment.

Pending applications, if any, also stand disposed of.

(GEETA AHUJA)                               (KAILASH CHANDER)
COURT MASTER (SH)                          ASSISTANT  REGISTRAR

( The Signed Order is placed on the file)
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